
���n</:9�� srellic:c.: 
figures for 1955-56 and 1956,-57 (upto 
31-7-1956) are not r.adily availalile. 
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Displaced Persons from East 
Paklsta11 

Iffl. Shri D. C. S�: Will the 
Minister of RehabUitation be pleased 
to state : 

(a) whether any industrial Scheme 
for the rehabilitation of refugees from 
East Pakistan has been formulated ; and 

(b) 'if so, the nature thereof� 

n. � 1:,, :•t ........ (Sllrl Mela- Qumd ): (a) Yes. 
(b) Brief particulars about all indua­

tdal schemes sanctiOlleli upro 30th Juue, 
� are CODtained in Anncxure I of ti\c 
"Six-monthly Review of tbe work dolle 
by the Rehabilitation Ministry for the 
pepod ending 30th June, 1956 for dig. 
pJai:ed pcinons from Eas.t Pakistan" co� 
whereof have already been circulated. 
One �re scheme has bl:ell 1111QC;ti011N since 
and a few more are .under consideration. 

....... ....... ... a.at �  
1736. Sitrl D. C. Sbuma: Will the 

Minster of Rehabilltatillln be pl,as<d 
to statei 

{a) whether a plan has been formu­
lated to absorb the displaced pcrs9ps 
from East Pakistan in the Community 
Development Blocks in West Bengal; 
and 

(b) if So, the nature of the scheme ? 
The Mlnhaer of RebabiBtalioa 

(Sllri Mebr aiaad IC!umba): (a) Yes. 
(b) The salient features of the scheme 

are :-

(1) in each village in a Development 
Block under the National Ex cnsion 
Service Programme, two displaced 
agriculturist families will be 
settled. 

(2) The agriculturist families will be 
given developed lan.d measuring· 
three acres for cultivation, the cost 
of land being treated as loan. 

(3) Usual rehabilitation benefits in 
the shape of loans for purchase of 
agriculrural implements, cons1 ruc­
tion of houses and maintenance 
for a specified period will also be 
given. 

(4) A suitable number of displaced 
artisan families will also be settled 
in these villages. 

(S) The village level workns under 
supervision of block level workers 
will look after rehabilitation of the 
displaced persons under this 
scheme. 

Trade with Afghanlatan 
1737. Slwi Hem Raj: Will the 

Minister of Commerce and Consumer 
lnlluatrie• be pleased to state : 

(a) whether the Indo-Afghan Chamber 
of Commerce, Delhi and the lndo-Foreign 
Chamber of Commerce, Amritsar has 




